~ Present;

i Argumeht- heard on the bail appllcation u/s 437 CrPC. filed on
behalf of the accused. Itis stated that the accused is in JC since 04.05.2020 for

the offence U/s 186/188/353/269/270 IPC.
Keeping in view the fact that the accused is in custody since

04.05.2020 and considering the health emergency on account of COVID-19
outbreak; he is admitted to interim bail of 45 days on his personal bond in the
sum of Rs.10,000/- to the satisfaction of jail Superintendent concerned, who
shall ascertain from PS concerned as to whether the address furnished by the

accused is verified or not.'
Accused shall surrender before the Jail Authority concerned after

expiry of interim bail for the period of 45 days.
Copy of this order be sent to jail Superintendent concerned which

shall also be treated as release warrant. . '
l 1? Lo Jan Zﬂw Aansit o Pz Z] A
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Present:  Ld. APP for the Stat o S
o sh. -Jaspr'e'e’titsinfg d_.‘;Counsel for accused Sur'esh :

: Argument heard on the ball application U/s 437 CrPC r*ﬂled-on'
- behalf of the accused. Il is stated that the accused is in JC snnce 04 05 2020 for

~the offence U/s 186/188/353/269/270 IPC.
| Keeping in view the fact that the accused is in custody since

04.05.2020 and considering the health emergency on account of COVID-19
outbreak, he is admitted to interim bail of 456 days on his personal bond in the
sum of Rs.10,000/- to the satisfaction of jail Superintendent concerned, who
shall ascertain from PS concerned as to whether the address furnished by the

accused is verified or not.
 Accused shall surrender before the Jail Authority concerned after

expiry of interim bail for the period of 45 days.
Copy of this order be sent to jail Superintendent concerned, which

shall also be treated as release warrant.
nam Gupta)

Duty MM/West/THC/Delhi
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b Fis e FIRN o.~346l2020
Srmeeaeln PS Tilak Nagar

: ) L uls 186/353/188/269/270 IPC
©13,05.2020

Present: Ld. APP for the State.
Sh. Jaspreet Singh, Ld. Counsel for accused Avadhra;

Argument heard on the bail application Uls 437 Cr.P.C. filed on

behalf of the accused. It is stated that the accused is in JC since 04.05.2020 for

the offence U/s 186/188/353/269/270 IPC.

Keeping in view the fact that the accused is in custody since
04.05.2020 and considering the health emergency on account of COVID-18
outbreak, he is admitted to interim bail of 45 days on his personal bond in the
sum of Rs.10,000/- to the satisfaction of jail Superintendent concerned, who
shall ascertain from PS concerned as to whether the address furnished by the

accused is verified or not.
Accused shall surrender before the Jail Authority concerned after

expiry of interim bail for the period of 45 days.
Copy of this order be sent to jail Superintendent concerned, which

shall also be treated as release warrant.

@me@wgnwww)w%“fau

A ' (S Gupta)
' Duty MM/West/THC/Delhi

13.05.2020
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FIR No, 7481/2020
PS Tilak Nagar -
Uls 379/411/34 IPC

e e bl 13.05.2020
Present;  Ld. APP for the State. : v
: Sh. Ajay Sinha, Ld. Counsel for accused Ashwani.

Vide this order | shall dispose off the appication U/s 437 Cr.P.C. for

extension of the bail moved on behalf of accused It is submitted by Ld counsel

for the accused that the accused has been granted interim bail for the period of

45 days on 01.04.2020. It is further submitted that now the Hon'ble High Court

has passed the judgment for further extending the bail for another 45 days. Itis

" further submitted that in view of outbreak of Covid -19 pandemic, it is not safe to
keep the accused in JC and the bail of accused be extended for 45 days.

Heard. In view of the above facts and circumstances taking into
consideration the orders in writ petition (C) No. 1/2020 in RE; Contagion of
COVID-19 Virus in Prisons and Hon'ble High Court Of Delhi in WP(C)
2945/2020; interim bail of the accused is extended for further period of 45 days
subject to the condition already imposed.

Copy of this order be sent to jail Superintendent concerned through
dispatch rider deputed in the Court by the Jail Authority.

Copy of this order be given dasti as prayed for.

(Sona ta)
) Duty MM/West/'THC/Delhi
7 13.05.2020
oy
W\
\° ¥’
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S " FIR No. 346/2020
i SRS : - PS Tilak Nagar

PRl S A Uls 186/353/188/269/270 IPC
s 13.05.2020

Present: . Ld. APP for the State.
sh. Jaspreet Singh, Ld. Counsel for accused Kallu.

Argument heard on the bail application U/s 437 Cr.p.C. filed on
behalf of the accused. It is stated that the accused is in JC since 04.05.2020 for

the offence U/s 186/188/353/269/270 IPC.
Keeping in view the fact that the accused is in custody since

04.05.2020 and considering the health emergéncy on account of COVID-19

outbreak, he is admitted to interim bail of 45 days on his personal bond in the

sum of Rs.10,000/- to the satisfaction of jail Superintendent concerned, who

shall ascertain from PS concerned as to whether the address furnished by the
e

accused is verified or not.
Accused shall surrender before the Jail Authority concerned after

expiry of interim bail for the period of 45 days.
Copy of this order be sent to jail Superintendent concerned, which

shall also be treated as release warrant. ;

(Son upta)
Duty MM/Wes/THC/Delhi
13.05.2020
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FIR No. 331/2020 = 5
PS: Tilak Nagar Lnnied
- U/S 379/356/34 IPC

13.05.2020

This is an applica

tion for bail U/s 437 Cr.P.C. of Sonu Singh.
Present:- Ld. APP for the st

ate.
Sh. S. N. Shukla, Ld Counsel for the accused Sonu Singh.

An application U/s 437 Cr.P.C. filed on behalf of accused Sonu
Singh wherein it is stated that he has been falsely implicated in the present

case and is stated to be in JC and he has no role in the alleged offence

and thus, it is prayed.that the accused be enlarged on bail.

Report filed by the 10. As per the report recovery is already
effected in the present case.

Heard. Perused.

Considering the aforesaid as recovery has already been

effected from the accused and no useful purpose shall be served by

keeping the accused in custody, accused Sonu Singh is admitted to bail on

furnishing bail bond in the sum of Rs. 15,000/- with one surety in the like
amount. '

Application is disposed off accordingly.

Copy of this order be given dasti to Ld. Counsel for the
accused. |

(SONAM-GUPTA)
Duty MM, West, THC, Delhi 13.05.2020

Scanned with CamScanner

-  adatice
LISt DGR i USRS S

e
e



o

*  FIR No. 186/2020 .
PS: Khyala
'U/S 380 IPC

13.05.2020 : :
This is an application for bail U/s 437 Cr.P.C. Of AT

Present:- Ld. APP for the state.

Sh. Yashpal Jolly, Ld Counsel for the accused

C. filed on pehalf of accused Arun

An application U/s 437 Cr.P.
ent case

wherein it is stated that he has been falsely implicated in the pres
interim bail on \

0 and released on
Vi

and was arrested on 12.03.202
n bail.

30.03.2020 and thus, it is prayed that the accused be enlarged 0
Report filed by the 10. As per the report recovery is already

effected in the present case.
Heard. Perused.

Considering the aforesali

d as recovery has already been

ul purpose shall be served by
umar is admitted to bail on § \

with one surety in the like

effected from the accused and no usef

keeping the accused in custody, accused Arun K

furnishing bail bond in the sum of Rs. 10,000/~

amount.
Bail bond/surety bond furnished. Same are accepted. Original ‘\ \.“
RC be retained on record. Robkar be issued. \\\
Application is disposed off accordingly. \
Copy of this order be given dasti to Ld. Counsel for the \\
accused. : 3
\\ ‘

(SONAM GUPTA) |
Duty MM, West;THC, Delhi 13.05.2020 |
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_ FIR No. 367/201
pS:Khyala
| UlS 223/341/341PC

13.05.2020 .
This is an application for bail U/s 437 Cr.P.C. of Mukesh @
Ramesh.
Present:- Ld. APP for the state.
el for the accused Mukesh @

Ms. Babita Tyagi, Ld Couns

Ramesh.
f of accused

An application U/s 437 Cr.P.C. filed on behal

Mukesh @ Ramesh wherein it is stated that he has been falsely implicated
in the present case and is on interim bail and he has no role in the alleged
offence and thus, it is pra n bail as the
offence alleged are bailable offences.

Report filed by the 0.

Heard. Perused.
Considering the aforesaid as the offences aré pailable accused
evious Surety bond are

yed that the accused be enlarged 0

Mukesh @ Ramesh is enlarged to bail. Pr

accepted.
Application is disposed off accordingly.
n dasti to Ld. Counsel for the

Copy of this order be give

accused.
(SON UPTA)
Duty MM, West, THC, Delhi 13.05.2020
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* Present:  Ld.APP for the State
; Sh. Jaspreet Singh, Ld. Counset for accused Rohan

Argument heard on the bail application Uls 437 CrLP.C. fledon
‘behalf of the accused. It is stated that the accused is in JC since
22.03.2020 for the offence U/s 186/188/353/269/270 IPC. ‘

Keeping in view the fact that the accused is in custody since
22.03.2020 and considering the health emergency on account of COVID-
19 outbreak, he is admitted to interim bail of 45 days on his personal bond
in the sum of Rs.10,000/- to the satisfaction of jail Superintendent
concerned, who shall ascertain from PS concerned as to whether the
address furnished by the accused is verified or not.

Accused shall surrender before the Jail Authority concerned

after expiry of interim bail for the period of 45 days.
Copy of this order be sent to jail Superintendent concerned,

- which shall also be treated as release warrant.
Copy of this order be also given dasti, as prayed for.

(Sonam Bupta)

‘,4.,9 Duty MM/WestTHC/Delhi
13.05.2020
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(it

present:

FIR No. 38512020
PS Paschim Vihar East
13.05.2020

This is an application for releasing vehicle bearing no. HR-

- 4A-6888 01 superdari,

Ld, APP for the State.
Applicanl/registered owner in person.
10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs.
State of Gujrat, AIR 2003 SC 638 wherein it has been held that:

Vehicles involved in an offence may be released to the rightful
owner after preparing detailed panchnama, taking photographs of the
vehicle, valuation report, and a security bond.

e should be attested

69. The photographs of the vehicl
countersigned by the complainant, accused as well as by the person to

whom the custody is handed over.
70. The production of the vehicle should
during the trial. The panchnama and photographs alon

report should suffice for the purposes of evidence.
" 71. Return of vehicles and permission for sale thereof should

not be insisted upon
g with the valuation

be the general norm rather than the exception.
72, If the vehicle is insured, the court shall issue notice t0 the

owner and the insurance comparny for disposal of the vehicle. If there is N0
take the vehicle or informs that it has

response or the owner declines to
ht in the vehicle to the insurance

claimed insurance/released its rig
company and the insurance company fails to ta
vehicle, the vehicle may be ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or

rance company or by a third person, it may be ordered to be sold

ke possession of the

the insu

by auction.” ‘
The view of the Hon'ble Supreme Court has been reiterated

by Hon'ble Delhi High Court in casé titled as Manjit Singh Vs. State in

ID] (\) e Crl. M.C. No. 4485/2013 dated 10.09.2014.
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ing the facts and circur stances and Iaw laid down by
vehicle m‘questlon bearlng'reglstration*no HR-74A 6888 be~
: bplicant on furnishing s’ecurity;bond_'asiper valuation report'_'f
~ After preparation of panchnama of the vehicle and

rity bond as per directions of Hon'ble Supreme Court,
e released by the 10.

lngher courts;
eleased to he
~of thé vehncle
fum:shmg of secu
_ the vehicle shall b

The apphcant IS directed to ablde by the lock-down imposed by
' the Government of India henceforth,
' Copy of this order be glven Dasti to applicant, as prayed fOf

Panchnama and valuation report shall be filed if) the court
along w:th charge sheet.

(Sgpam Gupta)

Duty MM/WeEtTHC/Delhi
13.05.2020
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o iR FIR No. 290/2020 -

PS Mayapuri
il 13.05.2020 -
This is an application for releasing vehicle bearing no. DL- -
1LY-3728 on Superdari,

Present:- Ld. APP for the State.
Applicant/registered owner In person.
10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the
considered view that the vehicle has to be released as per directions of .
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs.
State of Guijrat, AIR 2003 SC 638 wherein it has been held that:

Vehicles involved in an offence may be released to the rightful

owner after preparing detailed panchnama; taking photographs of the

vehicle, valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to

whom the custody is handed over.
70. The production of the vehicle should not be insisted upon

during the trial. The panchnama and photographs along with the valuation
report should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should

be the general norm rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the

owner and the insurance company for disposal of the vehicle. If there is no
response or the owner declines to take the vehicle or informs that it has
claimed insurance/released its right in the vehicle to the insurance
company and the insurance company fails to take possession of the
vehicle, the vehicle may be ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or

the insurance company or by a third person, it may be ordered to be sold

by auction.”
The view of the Hon'ble Supreme Court has been reiterated

by Hon'ble Delhi High Court in case titled as Manijit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.
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Considering the facts and circumstances and law laid dow_n“by,__
higher courts, vehicle in question bearing registration no. DL-1LY-3728 be‘.t
released to thg applicant on furnishing security bond as per valuation report - i

of the vehicle. After preparation of panchnama of the vehicle and =
furnishing of security bond as per directions of Hon'ble Supreme Court,
the vehicle shall be released by the 10.

The applicant is directed to abide by the lock-down imposed by
the Government of India henceforth.
Copy of this order be given Dasti to applicant, as prayed for.

Panchnama and valuation report shall be filed jn te court
along with charge sheet.

(Soffam Gupta)
Duty MM/WestyTHC/Delhi

13.05.2020
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Present; None.
Present‘mauer Is listed for hearing through video-conferencing.
Due to lack of prior communication, online meeting through Cisco

Webex could not be fixed.
The undersigned has to proceed to the Vulnerable Witness Deposition

Room for recording three Section 164 Cr.P.C. statements. It is already 4:00 PM and

thus, it would not be possible to convene an online hearing today. |

In view thereof, the matter is adjoumedvfor 13.05.2020.

Ahlmad is directed to inform regarding the order to the concerned
Lawyer through phone/SMS and also to inform the Ld. Duty M.M. on duty for
13.05.2020 in advance regarding the application to be heard through Video-

Conferencing.

(Mohit Sharma)
Duty MM/West/Delhi
12.05.2020
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GG No, 643017
'S Khayala
-'-ANavIn Kumar Vs, ‘mmp'ml Devel

12 0.1 2020

“Present: None. L
Present matter Is llqled for hearlng through video-conferencing.
Due to lack of prior communication, online meeting through Clsco i3

Webex could not be fixed.
The undersigned has to proceed to the Vulnerable Witness Deposllion f

Room for recording three Section 164 Cr.P.C. statements. It is already 4:00 PM and‘

thus, it would not be possible to convene an online hearing today. v : /
In view thereof, the matter is adjourned for 13.05.2020. /
Ahlmad is directed to inform regarding the order to the concerned

Lawyer through phone/SMS and also to inform the Ld. Duty M.M. on duty for

13.05.2020 in advance regarding the application to be heard through Video-

Conferencing.
(Mohit Sharma)

Duty MM/West/Delhi
12.05.2020
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- CCNo, 1319272018

~PS Hari Nagar
12052020
:I"resent: None.

Present matter is listed for hearing through video-conferencing.
Due to lack of prior communication, online meeting through Cisco
Webex could not be fixed.
The undersigned has to proceed to the Vulnerable Witness Deposition
Room for recording three Section 164 Cr.P.C. statements. It is already 4:00 PM and
thus, it would not be possible to convene an online hearing today.
In view thereof, the matter is adjourned for 13.05.2020.

Ahlmad is directed to inform regarding the order to the concerned

Lawyer through phone/SMS and also to inform the Ld. Duty M.M. on duty for

13.05.2020 in advance regarding the application to be heard through Video-

(Mo%t Sharma)

Duty MM/West/Delhi
12.05.2020

Conferencing.

Scanned with CamScanner



CC No. 1202012016
PS : Patel Nagar

Saravjeet Singh Vs, Sampatu Developer.
13.05.2020

_ This is an .application for bail U/s 437 Cr.P.C seeking bail of
applicant/accused Shanti Swaroop Satija ' :

- Present:- Ld. APP for the state.

None for complainant.
Sh. Ujjwal Puri,

Ld Counsel for appli
Cisco Webex.

licant/accused through

A perusal of the bail application filed reveals that no
detail/information with respect to the present case has been given. The

only ground taken in the present application is that ap‘plicant is a senior
citizen of 71 years old and suffering from various ailments

Nevertheless a perusal of the file reveals that the
applicant/accused has not been sent to JC in the present case. No

production warrants have been issued against the applicant/accused.

Keeping in view the same applicant/accused is enlarged on bail in the sum
of Rs.10,000/- with one surety in the like amount

The present application is disposed of accordingly

(SONAM GUPTA)
Duty MM, West, THC, Delhi 13.05. 2020

Scanned with CamScanner




o 2!
78 MNIM‘IJ.Y

Webex could not be fxed.
The umlomlgn

Room for recording three Section 164 Cr.

" thus, it would not be possible to convene an onll
In view thereof, the matter {s adjourned fo
Ahlmad is directed to inform regarding the or

nd also to inform the Ld. Duty M-
cation to be heard through

ed has o pmceed to the vulnerabl

re. statements. it is alread
ne hearing today.

r 13.05. 2020.

der to the €
M. on duty for

video-

oncerned

& Lawyer through phone/SMS a
13.05.2020 in advance regarding the appli

Conferencing.

(Mohit Sharma)
Duty MM/West/De
12.05. 2020 -

Scanned with CamScanner



FIR No. 280/2020
PS Nangloi

e CEitaa 13.05.2020
\ This ‘is an application for releasing vehicle bearing no, _DL-_
4SCY-9177 on Superdari,
Present:- Ld. APP for the State.,
Applicant/registered owner in person,

1O has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the considered
view that the vehicle has to be released as per directions of Hon'ble Supreme
Court in case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR
2003 SC 638 wherein it has been held that;

Vehicles involved in an offence may be released to the rightful
owner after preparing detailed panchnama; taking photographs of the vehicle,
valuation report, and a security bond. _

69. The photographs of the vehicle should be attested
countersigned by the complainant, accused as well as by the person to whom
the custody is handed over. .

70. The production of the vehicle should not be insisted upon during
the trial. The panchnama and photographs along with the valuation report
should suffice fqr the purposes of evidence.,

71. Return of vehicles and permission for sale thereof should be the
general norm rather than the exception.

72. If the vehicle s insured, the court shall issue notice to the owner
and the insurance company for disposal of the vehicle, I there is no response or
the owner declines to take the vehicle or informs that it has claimed
insurance/released jts right in the vehicle to the insurance company and the

insurance company fails to take possession of the vehicle, the vehicle may be
ordered to be sold in auction.

73. If a vehicle js reply not claimed by the accusedq, owner, or the

insurance company or by a third person, it may be ordered to be -sold by
auction.”

The view of the Hon'ble Supreme Court has been reiterated by

Hon'ble Delhi High Court in case titled as Manjit Singh Vs, State in Crl. M.C.
No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances ang law laid down by
higher courts, vehicle in question bearing registration no. DL-45CY-9177 be
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‘released to the applicant on furnishing security bond as per valuation report of
.,,z“f‘:he vehicle. After preparation of panchnama of the vehicle and furnishing of

security bond as per directions of Hon'ble Supreme Court, the vehicle shall be
released by the 10.

-

The applicant is directed to abide by the lock-down imposed by the
Government of India henceforth.

Copy of this order be given Dasti to applicant, as prayed for.

Panchnama and valuation report shall be filed in tH& colirt along
with charge sheet.

(Saam Gupta)
Duty MM/Wegt/THC/Delhi
13.05.2020

M

131°S/ 202 .o :
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- view that the vehicle has to be released as per directions of Hon

s is an appllbailqn
33 on Superdarl.
Ld. APP for the State, - oy
- Applicanuregistered owrie'r-in,\pd:i'é:dn. e
* 10 has filed his reply. Taken on record.
the vehicle on superdari, | am of the considered
'hle Supreme
f Gujrat, AIR

“Instead of releasing

~ Court in case titled as Sunder Bhai Ambalal Desal Vs. State o

12003 SC 638 wherein it has been held that:
ay be released to the rightful

Vehicles involved in an offence m
taking photographs of the vehicle,

owner after preparing detailed panchnama;

valuation report, and a security bond.

69. The photographs of the vehicle should be attested
on to whom

countersigned by the complainant, accused as well as by the pers

the custody is handed over.
e insisted upon during

70. The production of the vehicle should not b
h the valuation report

the trial. The panchnama and photographs along wit

should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should be the

general norm rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the owner

and the insurance company for disposal of the vehic
the owner declines to take the vehicle or info

insurance/released its right in the vehicle to the insu
nce company fails to take possession of the vehicl

le. If there is no response or
rms that it has claimed

rance company and the
e, the vehicle may be

jnsura

ordered to be sold in auction.
73, If a vehicle is reply not claimed by the accuse
it may be ordered to be sold by

insurance company or by a third person,

d, owner, or the

auction.”
t has been reiterated by

The view of the Hon'ble Supreme Cour

Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. M.C.

No. 4485/2013 dated 10.09.2014.
mstances and law laid down by

Considering the facts and circu
higher courts, vehicle in question bearing registration no. DL-3CBF-3933 be
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R \ released to the applicant on furnishing security bond as per valuation report of
. the vehicle. After preparation of panchnama of the vehicle and furnishing of
security bond as per directions of Hon'ble Supreme Court, the vehicle shall be
released by the 0.

The applicant is directed to abide by the lock-down imposed by the
Government of India henceforth.

Copy of this order be given Dasti to applicant, as prayed for.

Panchnama and valuation report shall be filed if\ the court along

with charge sheet.
onam Gupta)

Duty MM/West/THC/Delhi
13.05.2020
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nstead of 'relen.‘ing the vehlcle on superdari,--l'am of the consndered

- view that.the vbhicle has to be released as per directions of Hon'ble Supreme
~Court in’ case titled as Sunder Bhai Ambalal Desai VS. State of Gujrat, AIR

2003 SC 638 wherein it has been held that:
Vehicles involved in an offence may be released to the rightful

owner after preparing detailed panchnama;, taking photographs of the vehicle,

valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom

the custody is handed over.
70. The production of the vehicle should not be insisted upon during

the trial. The panchnama and photographs along with the valuation report

should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should be the

general norm rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the owner

and the insurance company for disposal of the vehicle. If there is no response or
the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be

ordered to be sold in auction.
73. If a vehicle is reply not claimed by the accused, owner, or the

insurance company or by a third person, it may be ordered to be sold by

auction.” .
The view of the Hon'ble Supreme Court has been reiterated by

Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. M.C.

No. 4485/2013 dated 10.09.2014.
Considering the facts and circumstances and law laid down by

higher courts, vehicle in guestion bearing registration no. DL-IRW-4309 be
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ment of India henceforth.
Copy of this order be glven Dasti to apphcant as prayed for

' ’:'wath charge sheet.

Scanned with CamScanner



FIR No. 0190/2020
PS Hari Nagar: -
13.05,2020

g —aa

[}

‘  -_-\~»’;. . This is an application for releasing vehicle bearing no. DL-
.+ 9SAM-7607 on Superdarl. e
- Present- Ld. APP for the Slate,
Applicant/registered owner In person.
10 has filed his reply. Taken on record.

‘ Instead of releasing the vehicle on superdari, | am of the considered
view that the vehicle has to be released as per directions of Hon'ble Supreme
Court in case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR

2003 SC 638 wherein it has been held that:
Vehicles involved in an offence may be released to the rightful

“owner after preparing detailed panchnama; taking photographs of the vehicle,

valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom

the custody is handed over.
70. The production of the vehicle should not be insisted upon during

the trial. The panchnama and photographs along with the valuation report

should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should be the

general norm rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the owner

and the insurance company for disposal of the vehicle. If there is no response or

the owner declines to take the vehicle or informs that it has claime

insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be
ordered to be sold in auction.

73 If a vehicle is reply not cl
n, it may be ordered to be sold by

aimed by the accused, owner, or the

insurance company or by a third perso
auction.”

The view of the Hon'ble Supreme Court has been reiterated by

Hon'ble Delhi High Court in case iitled as Manjit Singh Vs. State in Crl. M.C.

No. 4485/2013 dated 10.09.2014.
Considering the facts and circumstances and law laid down by
7607 be

higher courts, vehicle in question bearing registration no. DL-9SAM-
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;;liéleased to the 'lapipliéafﬁt;,qh"f“VmiShing security bond as per valuation report of

“the vehicle. After preparation of panchnama of the vehicle and furnishing of

"y - security bond  as per directions of Hon'ble Supreme Court, the vehicle shall be
- _T’-'—_\reieased by the 10. |

o The applicant is directed to abide by the lock-down imposed by the

Government of India henceforth.

Copy of this order be given Dasti to applicant, as prayed for.
Panchnama and valuation report shall be filed in thig gogrt along:

with charge sheet.

i

S [s[2e2=

(Sonam Gupta)
Duty MM/West/THC/Delhi
13.05.2020
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e . FIR No. 220/2020
ot \ i iy 7" PS Moti Nagar
Cheie L E13,06,2020

" Thisis an application for releasing vehicle bearing no. DL-12B-

-

—————

9555 on Superdari.

Present:- Ld. APP for the State.
Applicant/registered owner in person.

10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the considered

view that the vehicle has to be released as per directions of Hon'ble Supreme
Court in case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR

2003 SC 638 wherein it has been held that:
Vehicles involved in an offence may be released to the rightful

owner after preparing detailed panchnama; taking photographs of the vehicle,

valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom

the custody is handed over.
70. The production of the vehicle should not be insisted upon during

the trial. The pénchnama and photographs along with the valuation report

should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should be the

general norm rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the owner.

and the insurance company for disposal of the vehicle. If there is no response or
the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be

ordered to be sold in auction.
73. If a vehicle is reply not claimed by the accused, owner, or the

insurance company or by a third perSon, it may be ordered to be sold by

auction.”
The view of the Hon'ble Supreme Court has been reiterated by

Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. M.C.

No. 4485/2013 dated 10.09.2014.
Considering the facts and circumstances and law laid down by

higher courts, vehicle in question bearing registration no. DL-12B-9555 be
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-released to th'er applicant on furnishing security bond as per valuation repornt of

\»;fhe vehicle. After preparation of panchnama of the vehicle and furnishing of
security bond as per directions of Hon'ble Supreme Court, the vehicle shall be

released by the 10.
The applicant is directed to abide by the lock-down imposed by the

Government of India henceforth.

Copy of this order be given Dasti to applicant, as pray for.
pPanchnama and valuation report shall be filed in t ourt along
with charge sheet.
' onam Gupta)
Duty MM estTHC/Delhi
13.05.2020
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FIR No. 315/2020
_ PS Punjabi Bagh
‘ 13.05.2020

. This is an application for releasing vehicle bearing no. DL- :
"' 12CK-9489 on Superdar. ' : S
present:- Ld. APP for the State.
i ~ Applicantregistered owner in person.

10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the considered
view that the vehicle has to be released as per directions of Hon'ble Supreme
Court in case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR

2003 SC 638 wherein it has been held that:
Vehicles involved in an offence may be released to the rightful

owner after preparing detailed panchnama; taking photographs of the vehicle,

valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom

the custody is handed over.
70. The production of the vehicle should not be insisted upon during

ther trial. The panchnama and photographs along with the valuation report

should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should be the

general norm rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the owner

and the insurance company for disposal of the vehicle. If there is no response or
the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be

ordered to be sold in auction.
73. If a vehicle is reply not claimed by the accused, owner, or the

insurance company or by a third person, it may be ordered to be sold by

auction.”
The view of the Hon'ble Supreme Court has been reiterated by

Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. M.C.

No. 4485/2013 dated 10.09.2014.
Considering the facts and circumstances and law laid down by

higher courts, vehicle in question bearing registration no. DL-12CK-9489 be
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: ‘released to the applicant on furnishing security bond as per valuation report of
2 the v&hicle.  After preparation of panchnama of the vehicle and furnishing of
security bond as per directions of Hon'ble Supreme Court, the vehicle shall be
released by the 1O. _

The applicant is directed to abide by the lock-down imposed by the
Government of India henceforth.

Copy of this order be given Dasti to applicant, as prayed for.

Panchnama and valuation report shall be filed in the court along

with charge sheet.

(Songm Gupta)
Duty MM/Wes{THC/Delhi

4——’% 13.05.2020
M
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FIR No. 443/2020‘
PS Rajouri Garden’

13.05. 2020.

‘ ~ This is an appllcatlon for relanslng vehicle bearing no. DL-lcx-
7512 on Superdari.

Presenl - Ld. APP for the State.

Applicant/registered owner in person,
IO has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the considered -
view that the vehicle has to be released as per directions of Hon'ble Supreme

Court in case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR
2003 SC 638 wherein it has been held that:

Vehicles involved in an offence may be released to the rightful

owner after preparing detailed panchnama; taking photographs of the vehicle
valuation report, and a security bond.

69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom
the custody is handed over,

70. The production of the vehicle should not be insisted upon during

the trial. The panchnama and photographs along with the valuation report
should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the
general norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the owner
and the insurance company for disposal of the vehicle. If there is no response or
the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the

Insurance company fails to take posseSsion of the vehicle, the vehicle may be
ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or the

insurance company or by a third person, it may be ordered to be sold by
auction.”

The view of the Hon'ble Supreme Court has been reiterated by

Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. M.C
No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and law laid down by
higher courts, vehicle in question bearing registration no. DL-1CX-7512 be
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: sed o the applicant on furmshing secunty bond as per va\uauon {
he vehlcle After preparation of panchnama of the vehicle and furni 5
security bond as per directions of Hon'ble Supreme Court, the veh\c\e s all be:
released by the 10. g
The applicant is directed to abide by the lock-

down '\mposed oy me

Government of India henceforth.
Copy of this order be given Dasti to applicant, as prayed for.
\
Panchnama and valuation report shall be filed In th court along

with charge sheet.
: onam Gupta)

M st HC/Deln
Duty M 13.05.2020

O
Qo>

i
i
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R Gt e FIR No. 291/2020
b \ PR PS Mayapuri
SR ’ ! 13.05.2020
: This is an application for releasing vehicle bearing no. HR-55P-

2368 on Superdarl,

Present:- Ld. APP for the State.
Applicant/registered owner in person.
10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the considered
view that the vehicle has to be released as per directions of Hon'ble Supreme
Court in case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR
2003 SC 638 wherein it has been held that:

Vehicles involved in an offence may be released to the rightful
owner after preparing detailed panchnama; taking photographs of the vehicle,
valuation report, and a security bond.

69. The photographs of the vehicle should be attested
countersigned by the complainant, accused as well as by the person to whom
the custody is handed over.

70. The production of the vehicle should not be insisted upon during
the trial. The panchnama and photographs along with the valuation report
should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the
general norm rather than the exception.

72, If the vehicle is insured, the court shall issue notice to the owner
and the insurance company for disposal of the vehicle. If there is no response or
the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be
ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or the
insurance company or by a third person, it may be ordered to be sold by
auction.”

The view of the Hon'ble Supreme Court has been reiterated by

| 0 d()p\j Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. M.C.

No. 4485/2013 dated 10.09.2014.
Considering the facts and circumstances and law laid down by

‘ (pn} ﬂ f) higher courts, vehicle in question bearing registratigh no. HR-55P-2368 be
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released to the applucant on furnishing security bond as per valuanon report of
‘the vehicle. After preparation of panchnama of the vehicle and furnishing of
Secunty bond as per directions of Hon'ble Supreme Court, the vehicle shall be
released by the 10.

The applicant is directed to abide by the lock-down imposed by the
: Government of India henceforth.

Copy of this order be given Dasti to applicant, as prayed for.

Panchnama and valuation report shall be filed in the count a\ong
with charge sheet.

(So Gupta)
Duty MM/We U!{ HC/Delhi
3.05.2020
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FIR No. 0276/2020
PS Punjabi Bagh

TN ' 13.05.2020
This Is an application for releasing vehicle bearing no. DL-

8SAY-5386 on Superdari,

Present:- Ld. APP for the State.
Applicant/registered owner in person.
10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the considered
view that the vehicle has to be released as per directions of Hon'ble Supreme
Court in case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR
2003 SC 638 wherein it has been held that:

Vehicles involved in an offence may be released to the rightful
owner after preparing detailed panchnama; taking photographs of the vehicle,
valuation report, and a security bond. '

69. The photographs of the vehicle should be attested
countersigned by the complainant, accused as well as by the person to whom
the custody is handed over.

70. The production of the vehicle should not be insisted upon during
the trial. The panchnama and photographs along with the valuation report
should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the
general norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the owner
and the insurance company for disposal of the vehicle. If there is no response or
the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be
ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or the
insurance company or by a third person, it may be ordered to be sold by

auction.” |

The view of the Hon'ble Supreme Court has been reiterated by

gf(?p 7 Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. M.C,
Kg} V‘@g No. 4485/2013 dated 10.09.2014.

W1 Tl Considering the facts and circumstances and law laid down by
5’ $a ) )7 higher courts, vehicle in question bearing registration no. DL-8SAy-5386 be
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released by the 10.

The applicant is directed to abidevb

_ y the lock-down imposed by the
Government of India henceforth. 4 ’

Copy of this order be given Dasti to applicant, as prayed for.
Panchnama and valuation report shall be filed in the(gourt,along
with charge sheet.

(So:l m Gupta)
Duty MM/West/THC/Delhi
13.05.2020
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5 Harj Nagar
1'3 05,2020

n appllcauon for reloaalng vahlcl benring no, DL-

8CAR-7363 on Superdarl
Presem Ld; APP for the State.
Applicant/regloterod owner In person.

|0 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the considered

view that the vehicle has to be released as per directions of Hon'ble Supreme
Court in case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR

2003 SC 638 wherein it has been held that:
Vehicles involved in an offence may be released to the rightful

owner after preparing detailed panchnama; taking photographs of the vehicle

valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom

the custody is handed over.
70. The production of the vehicle should not be insisted upon during

the trial. The panchnama and photographs along with the valuation report

should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should be the

general norm rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the owner

and the insurance company for disposal of the vehicle. If there is no response or
the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be

ordered to be sold in auction.
73. If a vehicle is reply not claimed by the accused, owner, or the

inéurance company or by a third person, it may be ordered to be sold by

auction.”
The view of the Hon'ble Supreme Court has been reiterated by

Hon'ble Delhi High Court in case titled as Manijit Singh Vs. State in Crl. M.C.

No. 4485/2013 dated 10.09.2014.
Considering the facts and circumstances and law laid down by

higher courts, vehicle in question bearing registration no. DL-8CAR-7363 be
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. released to the applicant on furnishing security bond as per valuation report of
the vehicle. After preparation of panchnama of the vehicle and furnishing of

security bond as per directions of Hon'ble Supreme Court, the vehicle shall be
released by the 10.

The applicant is directed to abide by the lock-down imposed by the
Government of India henceforth. :

Copy of this order be given Dasti to applicant, as prayed for.

Panchnama and valuation report shall be filed in thef\court along
with charge sheet.

: (Sonpm Gupta)
T Duty MM/WestiTHC/Delhi
, 13.05.2020
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0/2020
SRR T : sglangloi
i 13052020
his is an application for releasing vehicle bearing no. DL

L)

4CAW-0851 on Superdari. -

Present:- Ld. APP for the State.
Applicant/registered owner in person with Ld COUI.\S‘el Sh :'Ahish

Sarna,
10 has filed his reply. Taken on record.

i Instead of releasing the vehicle on superdari, | am of the considered

i ;

: w t. at the vehicle has to be released as per directions of Hon'ble Supreme
ourt in case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR

2003 SC 638 wherein it has been held that:
tful

Vehicles involved in an offence may be released to the righ
s of the vehicle,

owner after preparing detailed panchnama; taking photograph

valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom
the custody is handed over.
70. The production of the vehicle should not be insisted upon during

the trial. The panchnama and photographs along with the valuation report

should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should be the

neral norm rather than the exception.
72. If the vehicle is insured, th

the insurance company for disposal of
er declines to take the vehicl
leased its right in the vehicle to
any fails to take possession of t

e court shall issue notice to the owner
the vehicle. If there is N0 response or
e or informs that it has claimed
the insurance company and the
he vehicle, the vehicle may be

ge

and
the own
insurance/re
insurance comp

ordered to be sold in auction.
laimed by the accused, owner, or the

73. If a vehicle is reply not €
rd person, it may be ordered to be sold by

insurance company or by a thi

me Court has been reiterated by

auction.”
t Singh Vs. gtate in Crl. M.C.

The view of the Hon'ble Supre

Hon'ble Delhi High Court in case titled as Manji

No. 4485/2013 dated 10.09.2014.
Considering the facts an

d circumstances and law laid down by
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The ,applicant is directed to ablde'by th, | ock-_ own impOSed_by"the
Govemment of lndla henceforth, LT '
COpy of this order be given Dasti to apphcant as prayed for :
Panchnama and valuation report shall be f|Ied in th urt along g

wzth charge sheet

(Sanam Gupta)
Duty MM/West/ THC/Delhi
13.05.2020
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F

 FIR No. 16672,
PS Paschim ViN
13.05.2020 o

g no. DL-

}Thl.s‘ls an application for Jrélbaé'lngf\(ehlcle bearin

. {0CH-5608 on Superdarl.
" ‘bresent-  Ld. APP for the State.
£ Applicant/registered owner in person.
10 has filed his reply. Taken on record.

- Instead of releasing the vehicle on superdari, | am of the considered
view that the vehicle has to be released as per directions of Hon'ble Supreme
Court in case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR

2003 SC 638 wherein it has been held that:
Vehicles involved in an offence may be released to the rightful

owner after preparing detailed panchnama; taking photographs of the vehicle,

valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom

the custody is handed over.
70. The production of the vehicle should not be insisted upon during

the trial. The panchnama and photographs along with the valuation report

should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should be the

general norm rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the owner

and the insurance company for disposal of the vehicle. If there is no response or
the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be

ordered to be sold in auction.
73. If a vehicle is reply not claimed by the accused, owner, or the

insurance company or by a third person, it may be ordered to be sold by

auction.”
The view of the Hon'ble Supreme Court has been reiterated by

Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. M.C.

No. 4485/2013 dated 10.09.2014.
Considering the facts and circumstances and law laid down hy

higher courts, vehicle in question bearing registration no. DL-10CH-5603 be

Scanned with CamScanner



_released to the applicant on furnishing security bond as per valuation report of

. the vehlcle After preparation of panchnama of the vehicle and furnishing of

< Secunty bond as per directions of Hon'ble Supreme Court, the vehicle shall he
‘released by the 10.

The applicant is directed to abide by the lock-down imposed by the
Government of India henceforth.

Copy of this order be given Dasti to applicant, as prayed for.
Panchnama and valuation report shall be filed in fthe court along
with charge sheet.

( am Gupta)
Duty MM sSUTHC/Delni

% 13.05.2020

G\
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S ssAG. 582 ) on Superdari

N0, 401/2020
PS Moti Nagar
© 13052020

n apphcatlon for releaslng _vehlcla bearfng no. HR- . .~

Present:-  Ld, APP for the State.
Applic_:ant/reglstered owner in person,
10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the considered
view that the vehicle has to be released as per directions of Hon'ble Supreme
Court in case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR

2003 SC 638 wherein it has been held that:
Vehicles involved in an offence may be released to the rightful

owner after preparing detailed panchnama; taking photographs of the vehicle,

valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom

the custody is handed over.
70. The production of the vehicle should not be insisted upon during

the trial. The panchnama and photographs along with the valuation report

should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should be the

general norm rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the owner

and the insurance company for disposal of the vehicle. If there is no response or
the owner declines to take the vehicle or informs that it has claimed
insurance/released its right in the vehicle to the insurance company and the

insurance company fails to take possession of the vehicle, the vehicle may be

ordered to be sold in auction.
73. If a vehicle is reply not claimed by the accused, owner, or the

insurance company or by a third person, it may be ordered to be sold by

auction.”
The view of the Hon'ble Supreme Court has been reiterated by

Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. M.C.

No. 4485/2013 dated 10.09.2014.
Considering the facts and circumstances and law laid down by

higher courts, vehicle in question bearing registration no. HR-55AG-5829 be
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: ~Copy of thls order be given Dasti to applicant, as. prayed for

Panchnama and valuatlon report shall be ﬂ\ed in the co r a\ong
.wrth charge sheet

(So Gupta)
Duty MM/WestiTHC/Delhni
13.05.2020
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02GA- 6942 on SUperdarI
_‘;Pmsem - Ld. APP for the Smiei
Applicant/registcéred owner in person,

10 has filed his reply. Taken on record.

: Instead of releasing the vehicle on superdari, | am of the

c i a ,
Honslsldered view that the vehicle has to be released as per directions of
on'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs.

State of Gujrat, AIR 2003 SC 638 wherein it has been held that:
Vehicles involved in an offence may be released to the rightful

owner after preparing detailed panchnama; taking photographs of the

vehicle, valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to

whom the custody is handed over.
70. The production of the vehicle should not be ms:sted upon

during the trial. The panchnama and photographs along with the valuation

report should suffice for the purposes of evidence.
71. Return of vehicles and permission for sale thereof should

be the general norm rather than the exception.
72 If the vehicle is insured, the court shall issue notice to the

owner and the insurance company for disposal of the vehicle. If there Is no
“ response or the owner declines to take the vehicle or informs that it has

claimed insurance/released its right in the vehicle to the insurance
company and the insurance company fails to take possession of the

" vehicle, the vehicle may be ordered to be sold in auction
73. If a vehicle is reply not claimed by the accused, owner, or

the insurance company or by a third person, it may be ordered to be sold

by auction.” .
The view of the Hon'ble Supreme Court has been reiterated

by Hon'ble Delhi High Court in case titled as Manijit Singh Vs State in
Crl. M.C. No. 4485/2013 dated 10.09.2014. »
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onsidering the facts and circumst: ‘faid down by ©

4 ,'Hig';héi'._ coun ,h'l'c;léi_'zlh: question bearing‘ reglstflaﬂoq_ho ; RJfOZGA'Gg"‘z ;
o be’.rélééisé"a T'tb-itﬁé apbilcant on furnishing schrity"_ﬁbhdiaS per valuation
report of the vehicle. After preparation of panchhainapf, the vehicle and
furnishing of Security bond as per directions of Hon'ble Supreme Court,
the vehicle shall pe released by the 10.

The applicant is directed to abide by the lock-down imposed by
the Government of India henceforth. ‘
Copy of this order be given Dasti to applicant, as prayed for.

Panchnama and valuation report shall be filed in the court
along with charge sheet.

(SonarfySupta)
Duty MM/Wes C/Delni

P\Q L} N D( Q@ (a/ | 13.05.2020
¢ QU@*\OU\BAQ/\M»—

126 /o8
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Appliy&:éht/re.gistered owner in person.
10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the

considered view that the vehicle has to be released as per directions of
Hon

‘ble Supreme Court in case titted as Sunder Bhai Ambalal Desai Vs.
_ State of Gujrat, AIR 2003 SC 638 wherein it has been held that:

Vehicles involved in an offence may be released to the rightful
owner after preparing detailed panchnama, taking photographs of the
vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested

ed by the complainant, accused as well as by the person to
Whom the custody is handed over.

“countersign

70. The production of the vehicle should not be insisted upon
during the trial. The panchnama and photographs along with the valuation
report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should
be the general norm rather than the exception.

72, If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is no
response or the owner declines to take the vehicle or informs that it has

claimed insurance/released its right in the vehicle to the insurance
company and the insurance company fails to take possession of the
vehicle, the vehicle may be ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or
the insurance company or by a third person, it may be ordered to be sold
by auction.”
The view of the Hon'ble Supreme Court has been reiterated
by Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.
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sic erlng the facts and ¢ umstances and |aw laid dow
ehigle in question bearlng reg|strat|on no. DL-1LAQ-2394
_eased ‘to the applicant on furnishmg ‘security bond as per va!uatlo
"epOl't of the Vehlcle After preparation of panchnama of the vehnc\e and
fur n'Shan of security bond as per directions of Hon'ble Supreme Court

“the vehicle shall be released by the 10. :

The applicant is directed to abide by the lock-down |mposed by
the Government of India henceforth.

Copy of this order be given Dasti to applicant, as prayed for..
Panchnama and valuation report shall be filed i the court
along with charge sheet.

(Sohdm Gupta)
Duty MM/We HC/Delhi
13.05.2020
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FIR No. 372/2019

PS Kirti Nagar

Uls 419/420/468/471/120B IPC
13.05.2020

Present:  Ld. APP for the State.
Proxy Counsel for the accused Shakeel Ahmed.
10/ S| Pankaj in person.

Argument heard on the bail application Uls 437 Cr.P.C. filed on
behalf of the accused. It is stated that the accused is in JC since 24.10.2019 for
the offence U/s 419/420/468.1471/1208 IPC.

Keeping in view the fact that the accused is in custody since
04.05.2020 and considering the health emergency on account of COVID-19
outbreak, he is admitted to interim bail of 45 days on his personal bond in the
sum of Rs.10,000/- to the satisfaction of jail Superintendent concerned, who
shall ascertain from PS concerned as to Whéther the address furnished by the
accused is verified or not. |

Accused shall surrender before the Jail Authority concerned after
expiry of interim bail for the period of 45 days.

Copy of this order be sent to jail Superintendent concerned, which
shall also be treated as release warrant.

Copy of this order be also given dasti, as prayed for.

(Spnam Gupta)
Duty MM/West/T HC/Delhi

’J/} 13.05.2020
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~_ E-FIR No. 000327/2020

- PS : Moti Nagar

UIS 379 IPC

13.05.2020
' This is an application for bail U/s 437 Cr.p.C. of Himashu

Kumar.

Present:- Ld. APP for the state. :
Sh. Dan Bahaduar Yadav, Ld Counsel for the accused

Himanshu Kumar.

An application U/s 437 Cr.P.C. filed on behalf of accused

Himanshu Kumar wherein it is stated that he has been falsely implicated in : :
: 7

the present case and is stated to be in JC since 22.03.2020 and he has no

role in the alleged offence and thus, it is prayed that the accused be

enlarged on bail. _
Report filed by the 1O. As per the report recovery is already

effected in the present case.

Heard. Perused.

Considering the aforesaid as recovery has already been

e accused and no useful purpose shall be served by
accused Himashu Kumar is admitted to

effected from th

keeping the accused in custody,

bail on furnishing bail bond in the sum of Rs. 20,000/- with one surety in the

like amount.
Application is disposed off accordingly.

Copy of this order be given dasti to Ld. Counsel for the

accused.

(SONAM|GUPTA)
Duty MM, West,THG, Dethi 13.05.2020
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E-FIR No. 001305/2019 = =
PS HariNagar "
Uls411IPC
13.05.2020

Fresh Charge-sheet filed.
esent: Ld. APP for the State.
' “IO/HC Vijay Kumar in person.

Put up on 15.05.2020.

(Son' Gupta)
Duty MM/West/THC/Delhi
13.05.2020
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Present:

PS Punjabi Bagh
- U/s 392/394/397/411/1208/34 IPC
13.05.2020

Fresh Charge—sheet filed.
Ld. APP for the State."

O/SI Naveen in person.

- Put up on 15.05.2020.

(Sgriam Gupta)
Duty MM/West/THC/Delhi
13.05.2020
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@ | ~ FIR No. 129/2020 |




Fresh 'Chafge;Sheef'_,f:iled.
' Ld. APP for the State. .
Sl Pankaj on behalf of IO in person.

~ Put up before concerned court on 22.05.2020.

am Gupta)
est/THC/Delhi

Duty MM i ,
13.05.2020
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